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1. The grievance of the petitioner in the present writ petition is the
nonacceptance of the past services rendered by the petitioner as Shiksha Karmi
Grade-III for the purpose of absorption in the Education Department.

2. The facts of the case is that the petitioner was initially appointed as a Shiksha
Karmi Grade-III on 18.07.2008. Subsequently, the petitioner appeared in a fresh
selection to the post Shiksha Karmi Grade-III and got appointed w.e.f.
16.09.2013. In the year 2018, the State Government initiated steps for
absorbing the teachers working in the Panchayat Department into the services of
the Education Department. They took a decision for absorbing all those teachers
in the Panchayat Department having 8 years of service. The Department however
did not consider the claim of the petitioner on the ground that the petitioner has
not completed 8 years of service in the Panchayat Department. According to the
petitioner, since the initial appointment of the petitioner was w.e.f. 18.07.2008 as
Shiksha Karmi Grade-III and if 18.07.2008 is accepted as the date of
appointment, the petitioner completes 8 years of service making eligible for
absorption.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/dinesh-kumar-chelak-appellant-hash... Page 1 of 2



3. According to the petitioner, the Department has counted the services rendered
by the petitioner as Shiksha Karmi Grade-III for the purpose of grant of revised
pay-scale, which was payable on completion of 8 years of service. However, for
the purpose of absorption the previous service rendered by the petitioner as
Shiksha Karmi Grade-III is not being counted, which according to the petitioner
is bad in law.

4. Once the Department having accepted the past services of the petitioner as
Shiksha Karmi Grade-III and has reckoned the said services for the purpose of
grant of revised pay-scale, this Court does not find any strong ground available
for the respondents to refuse recognizing the past services of the petitioner as
Shiksha Karmi Grade-III for any other purpose. If the petitioner has been
granted the benefit of revised pay-scale counting the said service, the said
services for all other practical purposes also would have to be counted as
continuous service.

5. Given the aforesaid facts, let the respondents No. 3 & 4 reconsider the case of
the petitioner for absorption by passing an appropriate order. While reconsidering
the case of the petitioner, the respondents would also deal with the aspect of the
petitioner having received the benefit of a revised pay scale taking into the past
service rendered by the petitioner as Shiksha Karmi Grade-III.

6. Let the respondents No.3 & 4 take an appropriate decision at the earliest
preferably within a period of 90 days from the date of receipt of the copy of this
order.

7. It shall be the responsibility of the petitioner to apprise the respondents No.3
& 4, so far as the order passed by this Court is concerned. The petitioner would
also be at liberty to file a suitable representation in this regard, if so desired.

8. With the aforesaid observations, the present writ petition stands disposed off.
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